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Judgement

Subodh Abhyankar, J

Counsel for the State submits that reply to I.A.N0.3058/2022 is not necessary
and may be heard finally.

Counsel appearing for the respondent/Auction purchaser Saad Trading company
has submitted their reply is already filed on record and thus, the matter may be
heard finally.

Counsel for the applicant has submitted that he was waiting for the State's reply
and until now had not filed any rejoinder to the reply filed by the respondent/
Saad Trading Company and further seeks two weeks time to take proper
instructions and file rejoinder, if necessary.

Prayer appears to be reasonable.

Also heard on OLR No0.26/2022 which is an application filed by the Official
Liguidator seeking the following relief:-

(i) The report of the Official Liquidator may kindly be taken on record.

(ii) In view of Para 12 above, Official Liquidator may kindly be permitted to sale
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the aforesaid terrace premises of the Company (in-lign.) on a??AS IS WHERE IS
AND WHATSOEVER THERE IS BASIS.a? Further, before proceed for the sale, as
the valuation of the terrace premises was carried out in the year 2016 and is
much older, in this regard Official Liquidator may kindly be permitted to carry out
fresh valuation of the terrace (4000 Sq.ft) premises situated at Maheshwari
Complex, 101, Power House Road, Dist.-Ratlam (M.P.) from Registered, valuer as
prescribed under Section 247 of the Companies Act, 2013 read with The
Companies (Registered Valuers and Valuation) Rules, 2017 on actual Professional
Fee but not more than Rs.30,000/-(inclusive of all taxes) to be paid out of the
fund available in the account of the Company (In-Lign.).

Counsel for the official liquidator has submitted that the Official Liquidator is
seeking revaluation of the properties of the company liquidation as the earlier
valuation was done in year 2016.

Prayer appears to be reasonable.
OLR.No0.26/2022 stands allowed in terms of relief no.2.

Let the matter be listed on 19.06.2023 and also for hearing on
I.A.N0.14998/2017.
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